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Central Administrative Tribunal
Principal Bench,N.Delhi
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O.Ae Nog 2253 /91
with

Meho Noo B877/95

New Delhi, this the 9th Day of May,1995,

RI J.P. SHARMA. MEMBER
SHRT RoRSTRHRGRA (8)
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4
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Ishwar Singh s/e Shri Cedhu Ram,
R/o village Mandhian Khurd,
PeOes Deowalwas, Distt, Rewari(Haryana)s,!

(By Shri VePeSharma, Advecate)

Versus

Te Delhi Administration(State),

Through its Secretary, 01d Secttg
Sham Nath Marg, Oelhiy

Qelhi Police, WSO Building,
1.T,0s , New Delhiy

2, The Commissioner of Police,

3 The Dy, Commissionsr of Police,
111 Bn, DJ.A,,

Kingsway Camp, Delhig
(By Shri Girish Katpalia, Advocate)

. &, The Union of India throush the

Secretary,

Ministry of Human Resgurce Development,
HeReDo bducation Department
Shastri Bhawan,

New Delhi,

(By None)

JUDGE MENT (ORAL)

Applicant

Rescondent g ¢

(delivered by Hon'ble Shri J.P. Sharma,Member (J)

The short point involved in this application is

that the applicant was not given appointment as

Constable in Delhi Pglice inspite of his selection
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qualifying both physical and academic qualificatidn test,

o
because of a check of his original certificate it was

found that the minimum eligibility qualification i.e
matriculation was ebtained by him from Hindi Sahitaya
Sammelan, Allahabad having passed in Hindi, Histery,
Geography, Mathematics and English in the year 1986
with second divisien and the certificate was issued
on 5241987 bearing rell No§.9543¢‘The applicant vas

X informed by the letter dated 23rd August, 1991 that the

report of the Educational Adviser to the Commissioner of
Police, Delhi revsaled that the educational certificate

%

submitted at the time of joining is bogus, 1t was, therefore,

e 4&4&"4&{.

LL stated thatLdoceitful means for seeking employment in Delhi
| e «
%k\ Police by submitting fake certificats, so, yauss candidature
s ,
for thepest is caneelled J MAggrieved by this letter, the

applicant has filed the present application and the

respondents took the stand that the educational certificate
of passing matriculation examination filed by the applicant

does not satisfy the condition of eligibility és laid doun
under the rules in asmuch as from which institution, the
applicant had got the educational certificate regarding his
educational qualification is not recognised as equivalent
L




to matrics

The applicant hes filed M,A, No, 877/95 in which
he has enclosed a markesheet of having passed matriculation
examination from the Punjab Board, The contention of the
applicant’s counse; is that the case of the applicant be

te-considered by the respondents because the institution

from which the applicant hasgbtainedthehigh school certificate

is » recognised by State of Punjab, We, therefors, do

not e xpress any opinion on the merit of the matter, The
learned counsel for the respondants i.e, Dalhi Administra=
tion Has no objection in re~considering the case cof <ha
applicant by the respondaents on the basis of the recent

certificate filed in M.A, B77/95 of a institution located in
Punjab, None appears on behalf of tﬁe Union of India to
verify the certificate of Punjab Board whether the said
institution has besn duly racognised by the Ministry of
Human Resource Dewvelopment or note In view of the facts

ahd circumstances, we disposs of the application without
giving any decision on merit of thematter and the respondent

=
should/consider the case of the applicant, if the applicant
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filas the original certificate of having passed the high
school sxamination from a recognised institution or Board
established by law in the State of Punjab, The rsspondaents tes

take decision within three months from the date,.the applicant

makes representation with the original certificate as well
as original marksheet to the raspondenta‘and the respondents
to re;cansidor the same after getting i€ verified from the
Educational Adviser tg the Commissioner of Police, If any
grisvance survives to the applicant after the order of the
respondents after ra;consideration of the case, he shall be
free to assail the same acenfdirg to lau,

We are fortified inour view by the decision of the
Hon'ble Supreme Court of India in the case of Union of India
V/se Sunil Kumar givenin civil appeal No, 3759/92 arising
out of SLP No4 5931/92 decidad by the Hon'ple Supreme Court of

India on Ist.Sopt.,1992.

The case is therafore dispossd of leaving the parties to

bear their own costsgl
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(K sMUTHUKUMA R) ( JeP.SHARMA)
MEMBER(A) MEMBER(3J)
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